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policy uncertainty on the FDI inflows into the country. The comparison of FDI flows
to India vis-a-vis the potential showed investments shortfall of about 25 per cent
during 2010-11 mainly at the back of policy uncertainty. The quality of policy
implementation had a role in slowing the flow of investments despite the robust
nature of the Indian economy, the study said. In this context, the past years could
have had a potentially huge impact on foregone FDI inflows into the country.
Therefore, 1 would like to urge the Government to adopt a coherent policy approach

and maintain a stable and investor-friendly business environment in the country.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up the
Institutes of Technology (Amendment) Bill, 2011, and the National Institutes of
Technology (Amendment) Bill, 2011, together.

GOVERNMENT BILLS

The Institutes of Technology (Amendment) Bill, 2011
and
The National Institutes of Technology (Amendment) Bill, 2011

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): Sir, I beg to move:

That the Bill further to amend the Institutes of Technology Act, 1961, as
passed by Lok Sabha, be taken into consideration.

Sir, T also move:

That the Bill to amend the National Institutes of Technology Act, 2007, as
passed by Lok Sabha, be taken into consideration.

Sir, as we are all aware, there were about seven IITs in India, that 1s,
Kharagpur, Mumbai, Delhi, Kanpur, Madras, Guwahati and Roorkee, at the beginning
of the Eleventh Plan. And, all these IITs were govemed by the Institutes of
Technology Act, 1961.

Then, Sir, on 17th July, 2008, the UPA Government took a decision to
establish eight more IITs at Bhubaneswar, Gandhinagar, Hyderabad, Patna, Jodhpur,
Ropar, Mandi and Indore. While out of these eight new IITs, six new IITs at
Bhubaneswar, Gandhinagar, Hyderabad, Patna, Jodhpur and Ropar commenced their
first academic sessions in 2008-09, the remaining two IITs, that is, Mandi and Indore,
started their sessions in 2009-10. So, all the new IITs have been registered as
societies under the Societies Registration Act, 1860, pending their inclusion in the
Institutes of Technology Act, 1961. Sir, all the older IITs were incorporated as
societies, and when the Act was based, they were made institutions of national

importance under the Act. We have to go through this process of constituting
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societies, registering them under the Societies Registration Act, and then, of course,
incorporating them in the IT Act. Also, Sir, the Council of Indian Institutes of
Technology, in the 39th meeting held on the 28th January, 2009, approved the
proposal of conversion of IT (BHU) into an IIT, while keeping its linkage with BHU
in some manner so that inter-disciplinary research could be given further impetus. It
was also suggested that the Vice-Chancellor of BHU could be the Vice-Chairman of
the new 11T (BHU), but we ultimately decided that he should be, the Chairman for
the first three years. Now, the position 1s that the Act stands amended by Lok
Sabha. The Vice-Chancellor of BHU will be, for the first three years, the Chairman of
the Board of Governors of IIT (BHU). And, subsequently, he will nominate either
himself or any of his nominee as Vice-Chairman so that there is a permanent linkage
between the 11T and the Banaras Hindu University. Sir, we want to maintain the
integrity of the Banaras Hindu University. We also want to maintain the linkage
between the two, and, we also wanted to ensure the cross-disciplinary research
through this integrative, governance set-up. As the campus is next-door, naturally,
there will be a lot of synergy between what is happening in Banaras Hindu
University and in IIT, BHU. Sir, we also wanted to preserve that linkage, and,
therefore, the Executive Council of the BHU will send two nominees, who shall be
the Members of Board of Govemnors of IIT, BHU. Therefore, the linkage waill
be established with the representation of the BHU in the Board of Governors of
[T, BHU.

Sir, three Members shall be nominated by the Executive Council of the BHU
to the Senate of IIT, BHU. So, there will be representation in the Senate, there will be
representation in the Board, and, there will be a Vice-Chairman of the Board, as
nominated by the BHU. Also, we were very concerned about the fact that this
linkage, this heritage of the BHU should not be disturbed, and, that this linkage
must remain. With that in mind, it was done through a process of vast negotiations
within the system, and, I am very happy that the Chancellor of BHU, Dr. Karan

Singh, was involved in that process as well.

Now, Sir, the position is that since the Bill was passed in Lok Sabha, the
students have already completed their degrees requirements but the Convocation is
not being held. The students are waiting {or a degree of 11T, BHU because, naturally,
Sir, the market prospects of such a degree are always better and, so, the parents and
the children are waiting for this.

As T said, Sir, there were no provision in the Act for establishment of a new
IIT, and, none of the older 11T did originate through the Act. All of them started in
some form or the other, as non-statutory institutions, as universities, or, as
registered societies. So, therefore, amendments had to be made in the Act itself.
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So, Sir, in a nutshell, this really is the essence of the amendments that [ have
moved with respect to the Institutes of Technology (Amendment) Bill, 2011. Sir,
there are some consequential amendments also. Because of the amendments that 1
have mentioned, there have to be some consequential amendments which are
reflected in various provisions of the Institutes of Technology Act, 1961. For
example, in order to declare the eight new IITs, and, IIT, BHU as ‘institutes of
national importance’, consequential amendments were required to be made in section
2, section 4, and, section 5 of the Institutes of Technology Act. It has been done.
Certain consequential amendments in the definitions had to be made, which has also
been done in section 3.

Sir, because of the special status of the IIT, BHU, a new section had to be
added, and, accordingly, we have added section 5(b). A special provision has also
been added in section 12 in respect of the Board of Governors of IIT (BHU) because
all II'Ts have a different composition of Board of Governors, but because we wanted
to give a special status to 11T, BHU, there had to be a separate provision for the
Board of Governors, which will reflect this integrative link between the BHU and 11T
permanently. It had to be separately mentioned in the Act itself, and, so, there is a

separate section 11 for that.

There 1is also a special provision in section 14 in respect of the constitution
of the Senate of IIT, BHU. As the Senate of IIT, BHU will not be like the Senate of
any other 11T, 1t also had to be done. So, a special provision has been incorporated
in the Act.

Sir, section 38 of the Act, which is also proposed to be amended, provides
that till such time the Statutes of the new IITs are framed, the new IITs would be
governed by the Statutes and Ordinances of the Institutes as in force immediately
before the commencement of the Institutes of Technology (Amendment) Act, 2011. Tt
is also proposed to provide for the transition period of IT-BHU to IIT-BHU, Varanasi.

Then, there was a suggestion by the Standing Committee that the zone which
will be a part of the IIT, in other words, if the IIT is located in “x” place, there 1s a
zone of area which will fall under its area of jurisdiction, that had to be set out. So,
a new clause ‘m’ has been put in section 3 so that the Government will notify the

zone from time to time.

These, Sir, by and large, are the amendments that have been proposed in this
Act. I want to assure the Members of this House, I want to clarify it further that
nothing prevents the appointment of the Vice-Chancellor as the Chairman of the
Board of Governors. He can also be in part of the zone of consideration. So, it 1s not
as if he will never be considered What we have done is, we have statutorily
decided that he shall be the Chairman for the first three vears and ensured that he

can thereafter be in the zone of consideration when the Council and the Search
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Committee decide as to who should be the new Chairman of the Board of Governors
of the IIT-BHU. So, any fear in that regard that we are, in any way, tryving to be little
the significance and importance and, in any way, interfere with the enormous
heritage of the Banaras Hindu University is unfounded, and I wish to ensure the
House that we certainly have nothing in our mind to that effect and as and when we
proceed further in putting into effect the provisions of this Act, if there is any
misgiving in any of these areas, we will be very very happy to work with all the
Members of this House and revisit it in the manner that the Members consider

appropriate. So, this, Sir, 1s the Bill relating to the 11Ts.
The other Bill is the National Institutes of Technology Bill which seeks to

incorporate the new NITs and the Indian Institutes of Science Education and
Research (IISERs) as institutions of national importance. As you know, Sir, the
National Institutes of Technology Act, 2007, covered 20 NITs and it has been in
operation for some time, since 2007 now. In the mean time, the Prime Minister had
announced the setting up of 5 Indian Institutes of Science, Education and Research,
called the IISERs. They started their courses in 2008. Three years have already
passed, we are in 2012, but they have not got their degrees too. Children are waiting
and crying for their degrees. One year has already passed since they completed their
degree requirements. We are waiting for this amendment to take place. Lok Sabha
has already cleared it and I think the distinguished Members of this House, I am
sure, and [ know are sensitive to the concerns of the student community because I
don’t think that we should be responsible for delaying the degress to students who
have worked very hard, who have sacrificed a lot, whose parents have sacrificed for
them. Some might have borrowed moneys to study in these institutions. We should
be in a position to pass this Bill so that the convocation can be quickly held and
degrees be given. Students who are waiting for this. Of course, as you know, this
proposal was sent to the Standing Committee and by and large 1 can say with a
sense of confidence that we have by and large accepted almost all the
recommendations of the Standing Committee. In the NIT Bill, we have accepted
everything. In the other Bill also, the recommendations have been accepted by us.
We are working very closely with the distinguished Members of Parliament and the
Standing Committee. I have no hesitation to say that we have considered everything
that has been suggested to us. Sir, as | was saying, the matter was sent to the
Standing Committee and when the matter went to the Standing Committee, in the
mean time, the Government announced in 2009 that 10 new NITs would be set up.
Then it was suggested that why don’t you bring a comprehensive Bill by which five
new [ISERs are included and ten new NITs are also included. Because our policy
was that all the States in India. all the Union Territories in India must have a NIT.
Therefore, we have decided to set up 10 more NITs in Arunachal Pradesh, Sikkim,
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Meghalava, Nagaland, Manipur, Mizoram, Goa, Puducherry, Delhi, Uttrakhand. Goa
was to cater Daman and Diu, Dadara and Nagar Haveli and Lakshadweep. The
Standing Committee has made some recommendations on the setting up of the NITs
and has suggested some changes in terms of administrative structure, the
composition of the Board of Governors. The Standing Committee suggested that the
Board of Governors should be streamlined. They indicated that the Board of
Governors that are set up under the ISERs and the Council had very little role to
play, and, therefore, the Government’s role should be reduced and the Council’s role
should be made prominent. They also indicated that the Members of the Board of
Governors are 16 in number that must be reduced. We have accepted that, we have
reduced the numbers as well. They suggested that experts should be nominated. We
have accepted that as well. We have reduced the representation of the Government.
They also suggested that in many of these bodies, the Chief Secretary has to attend
the meeting. Chief Secretaries are functionaries who have many other things to do.
Therefore, they rarely come to the meeting. So, it i1s better to allow the Chiel
Secretary to appoint his/her nominee. We have accepted that as well. They also said
that the Government should not have any role in the nomination of members to be
the Board of Governors, and sought change the composition of Board of Governors.
We have reduced the number of nominees to two instead of three. We have
accepted that. They said we have at least one person should be expert in respect of
education or engineering to be nominated by the Council and not by the
Government. We have accepted that. Then, they suggested that it 1s better to reduce
the number of secretaries which is five to four representing the Ministries and
Department of Government of India dealing with Bio Technology, Atomic Energy,
Information Technelogy and Space, who should be on the council ex officic. This
suggestion has also been accepted. Then, there was further suggestion that
Secretaries and Chiel Secretaries of States who are members on the Board don’t
have time and their nominees should be allowed to represent them. I have already
indicated that this too has been accepted. So, the broad parameters of the
amendments have been stated. I just wish to state one thing that today in the 21st
Century, we must move towards setting up of institutions of quality. Until we are
able to do that, until we invest in research and produce institutions of excellence, 1
don’t think that we will be able to compete with the rest of the world. The number
of Ph.D. that have been produced in India are abysmally low. We need to increase
that. We need to empower our children by giving them grants for research and most
importantly we need to improve the governance structure of these institutes.
Though these institutions must remain public institutions at the same time, we must
give them enough autonomy to emerge as institutions of excellence through the eco
system that they must evolve themselves and that kind of autonomy 1s happening,

and I have, in fact, freed many of those institutions. If you ask any Director now,
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you will realise that they are happy with the fact that we giving them enormous
autonomy to move forward quickly.

Faculty recruitment 1is taking place at a very fast pace today. I am very happy
to state this. Hon. Members, if you really look at these institutions, especially the
[ITs, they almost meet the aspirations of the students belonging to the Scheduled
Castes, the Scheduled Tribes and the OBCs.

I must tell yvou, Sir, that T was actually looking at some of these figures of the
intake into the system. [ was happy to note that in the IIT system the representation
of students is equivalent to the reservation that is provided. The OBCs
representation 1s a little short. But other than that, the SCs and the STs are fully
represented. The OBCs are 80-90 per cent represented in these institutions. The
inclusive education agenda that the UPA Government was talking about for bringing
the OBCs, the SCs, the STs into the svstem has been achieved. As far as faculty is
concerned, I again wish to state that in the humanities, on the entry side, there is
faculty reservation night up to the level of Professor. On the science side, there is
faculty representation at the initial stage, at the stage of Assistant Professor. And
once the Right to Education Act is fully implemented, when we hope to see hundred
per cent retention in schools, you will see a jump in numbers of the SCs and the STs
both in terms of the student community and the faculty. On the OBC representation
side, we don’t count all those OBCs who are by virtue of their own levels of
excellence admitted in the “general’ category. In a sense, if you really were to look at
all the numbers, [ think that the inclusive agenda of the UPA Government 1s showing
enormous results and we hope to continue to move along that path.

Sir, I, with these words, commend both these Bills to distinguished Members
of this House. Thank you.
The questions were proposed.
THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Dr. Chandan Mitra.
DR. CHANDAN MITRA (Madhya Pradesh): Sir, do you want me to speak

now? It is almost one of the clock.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): You start and at 1.00 pm., we
will adjourn the House.

DR. CHANDAN MITRA: Sir, only one minute 1s left.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Why should vou waste even

one minute?

DR. CHANDAN MITRA: Sir, the whole train of thought will be disturbed. In

one minute what can [ say, Sir? There are substantial points that 1 need to raise.
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May T request you that we start after lunch? Sir, it is only one minute to one of the

clock. Sir, vou can take the sense of the House.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Okay. We will have a lunch
break for one hour and we will meet at two of the clock. We adjourn for one hour

and will meet at 2.00 p.m.

The House then adjourned for lunch at fifty eight
minutes past twelve of the clock.

The House re-assembled after lunch at two minutes past two of the clock,
[THE VICE-CHATRMAN (PROF. PJ. KURIEN), in the Chair]

DR. CHANDAN MITRA (Madhya Pradesh): Thank vou, Mr. Vice-Chairman.
Sir, 1 nise to discuss the Indian Institutes of Technology (Amendment) Bill, 2011
moved by the Minister. Sir, the area on which I want to focus is with regard to the
proposal to upgrade the IT of the BHU to the status of an IIT. Along with that eight
others are also being upgraded to IITs but their case I wish to submit is somewhat
different from the IT of the BHU which 1s being upgraded to the status of IIT
{Banaras Hindu University) Varanasi from the nomenclature itself, It is very clear that
this distinction is something which has to be kept in mind and laws framed

accordingly.

Sir, BHU is an institution of tremendous heritage and is part of modern India’s
evolution as an independent country. It was conceived by the great Pandit Madan
Mohan Malaviya; and with the support of a large section of people from all over the

country 1t was founded.

Sir, let me with your permission read out the speech that was made by Sir
Harcourt Butler, Member, Education, in the then Government, on the 11th March,
1915. Sir Harcourt Butler had said in his speech “My Lord, this is no ordinary
occasion. We are watching today the birth of a new and many hope a better type of
university in India. The main features of this university which distinguish it from
existing universities will be the first that it will be a teaching and residential
university.” And then he goes on to explain various other factors and in the end he
says something which is almost touching in the way he puts it. Sir Harcourt Butler
while speaking further said, “I confess that the other day when 1 was standing
opposite to Ram Nagar on the site where your university buildings will, T hope, soon
be rising in a stately array and look down the river Ganges to the Ghats of Kashi
which sway before me. I felt some pride that I was a member of the Government
which had joined in one more large endeavour that combines the ancient and
honoured culture of India with the culture of the modern western world. This is in
1915. And what did Pt. Madan Mohan Malaviva say on that occasion? He said,
“My Lord, I look forward to the day when students and professors and donors and
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others interested in the Banaras Hindu University will meet on the banks of
the Ganges to celebrate the “Donor’s Day. And I feel certain that the name will
stand at the head of the list on such a day” This is what Pt. Madan Mohan
Malaviva said.

Sir, 1 seek your indulgence to just quote one more observation. It says, “1 just
want to mention that this is a very unique institution. The Banaras Hindu University
1s our heritage; it is a part of our heritage. We should not, in any way, want to
disturb that heritage. So, what we decided was this. We are aware of the fact that
interdisciplinary teaching is very important because there vou have a hospital also.
We do not want to bifurcate that” Again it was emphasized, “This is part of our
heritage. We do not want to break the linkage. We want to make sure that the kind
of interdisciplinary character of the institution remains the same.” Now 1 shall tell
you who said these words. It was the hon. Minister, Shri Kapil Sibal, who is sitting
in front of me, during the debate in the Lok Sabha, who said this.

If you see that from the time of Sir Harcourt Butler and Pt. Madan Mohan
Malaviva to Shri Kapil Sibal, there has been continuity in the ostensible aims. But,
however, as they say “@=il &t &%=l § &¢ IR 9gd W @la 217, that is exactly
we are noticing in what unfortunately the Minister is insisting on attaining through
this new amendment. Sir, our main point about the BHU is that it 1s a university of
great distinction. This 1s a university where among its aims and objects, was the
promotion of scientific and technical education in India. This is in 1911 when the
Prospectus of the University was issued; and I have referred to the debate in the
Legislative Council in 1915 where Sir Harcourt Butler and Pt Madan Mohan
Malaviya participated. Inculcation of scientific and technical temperament in India
was part of the objects of the University and the Government of that day promoted
it and Governments have been subsequently also promoting it. The Institute of
Technology Department of BHU was set up night at the outset. This has been
functioning so well. It has provided the best engineers; it has provided a series of
scholars, PH.Ds, and made such tremendous contribution when IIT was not even
heard of or conceived of IIT is a post-Independence phenomenon. The IT
Department of the Banaras Hindu University was world renowned even before
Independence. Therefore, no attempt must be made to curtail or in any way
completely submerge the identity of the IT of BHU. This is a matter which has been
agitating the minds of the people in this country for a long time. It agitated the
minds of the Lok Sabha Members. I have quoted from the Minister’s reply to the
Lok Sabha debate. I am sure the Minister will remember as to how many Members
stood up and made the same point that we are now trying to put across to the
Minister that what you have proposed with regard to the role of the Vice-Chancellor
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of BHU 1in this new IIT 1s something that has a serious potential of disturbing the
autonomy and the status of the proposed IIT.

It 15, in that context, Sir, that I have moved an amendment, to which I would
like the Minister to respond. On Page 4 of the Bill, on lines 12 and 13, that is, in
clause 6 (e) (i), the clause, as it stands, reads: “The Vice-Chancellor of the Banaras
Hindu University appointed under the provisions of the Banaras Hindu University
Act, 1915, shall be deemed to have been appointed as ex officio Chairman of the
Board of Governors of the Indian Institute of Technology, (Banaras Hindu
University), Varanasi under this Act and shall hold office for a period of three years
with effect from such commencement.” Sir, I have proposed, in my amendment, that
the words ‘and shall hold office for a period of three years with effect from such
commencement” be deleted. If this is done, then, the Vice-Chancellor of the Banaras
Hindu University will, permanently, be the Chairman of the Board of Governors of
the new institution, the IIT. This will ensure that the continuity of the heritage and
continuity of the multi-disciplinary character of the Banaras Hindu University as well
as its composite teaching — the fact that several institutes of international repute
already exist on the campus — will be retained. Sir, I fail to see the logic of
appointing someone as Chairman for the first three years and, thereafter, removing
him from the position of Chairman and appointing somebody else. The Minister has
tried to explain that this is to ensure continuity. Now if vou have to ensure
continuity, then, why not continuity in perpetuity? Why continuity for three years
alone? Are you proposing that the continuity can be broken after three years? It is
like, you are coming into my house, taking a portion of my house and saying that
you want to make some improvements on it. Well, T have no problem, but it has to
be done under my supervision because the house belongs to me. You cannot say
that in that part of the house, I will be subservient to you. This is exactly what has
been proposed that after three years there will be a Vice-Chairman who will be
elected by the Executive Council and it may have two representatives from the
Executive Council and the Board of Governors including, possibly, the Vice-
Chancellor. This means that the Vice-Chancellor of the Banaras Hindu University will
be working under the Chairman to be named by the IIT Council. Obviously, Sir, he
will be the Chairman and the Vice-Chairman will be the Vice-Chancellor of the
University. So, this 18 an automatic kind of demotion. Now, in that Committee of the
Board of Governors, it is agreed that the Chairman is really not a person who can
take all executive decisions; executive decisions will be taken by others. But if the
Vice-chancellor is made the Chairman it will give a sense of comfort and identity and
ensure that the continuity 1s not broken because this University is very, very
special. It is very special to every Indian because of its tremendous heritage and the
fact that it was set up for industnial and technical education. In that situation, — of

course, nobody 1s opposed to this upgradation and making it an IIT — all that we
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have said is, please make this very crucial amendment so that the BHU’s role in this
new institution remains undiminished and the students of the University also feel

totally comfortable that this heritage is not broken.

Sir, there are several other factors, apart from staff being transferred and all
other technical details, which I do not want to go into. But there is also the issue of
land. When IITs are set up, there is a provision that [ITs must be set up on 500
acres of land. Today the IT of BHU is located oh 200 acres. The total campus area
is of 1,300 acres. Tomorrow, if there is an insistence that in order to designate this as
an IIT, the entire 500 acres of land will have to be given to this Institute, then, what
happens? Where will the others go? The other institutes are already there. There is
the Medical Institute; there is an Agricultural Institute; there are so many

institutions which are located on the BHU campus.

Now 1f 200 acres are not enough and you take 300 acres more, they are totally
built up areas. So, some consideration should have been given to this and if, in the
event of a conflict, the Chairman of the Board of Govemors is not in a position to
hold concurrently the position held by the Vice-Chancellor, Sir, there is a great
danger. The IIT Board may say that in order to conform to IIT regulations you
please part with 300 areas more. What happens to the rest? Therefore, these are
very, very serious concerns. We are not saying anything further about the need to
upgrade. You are upgrading all eight others. It 1s a welcome decision. Students want
it. Today, IIT is a brand and all Indians are proud of the IIT brand. But the fact that
this 1s a case apart, this 1s a different kettle of fish so to speak, is clear in the very
nomenclature. The name is IIT, Banaras Hindu University, Varanasi. The Government
has thus acknowledged that Banaras Hindu University is an integral part and,
probably, the dominant part of this Institution and that culture must be retained if
you have changed the nomenclature. You can simply make a minor change in who
will be the Chairman of the Board of Governors. If that 1s done, that comfort is te
ensure that there is no attempt to curb the autonomy of the University. Sir, I am not
saying that the Government is planning this. But tomorrow, suppose, on the model
of setting up the T, BHU, the Government decides that they will affiliate the
medical college of BHU to some other national agency, they will affiliate some
agricultural institute to some other national institute. Sir, is this going to be a
precursor of breaking up BHU into different, different components and linking them
up to national institutions in the name of upgrading, and thereby, destroying the
character of BHU? The character of BHU is very dear to the people of India. Not
only does it bear the heritage, but it also bears so much of our history. We all know
how our national leaders have been associated with it. They have been a part of the
history and heritage of BHU. Now, I am not sure; the Government is not prepared to
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accept even a minor thing that you are suggesting that in order to maintain the
continuity, please retain the Vice-Chancellor of BHU as Chairman of the Board of
Governors, which we all know is not a position that can really influence every
executive decision, but it feels a certain sense that we know the character will be
maintained. I fail to understand the Government’s problem in accepting this. I have
proposed a very minor change, and there are some consequent kinds of
amendments. In the Board of Govemors, once the Act comes inte effect, the Vice-
Chairmen shall be from amongst the elected members of the Executive Council,
including its Vice-Chancellor, which means that the idea really 1s to have the Vice-
Chancellor of BHU named the Vice-Chairman, and the IIT decides to have the
Chairman. Sir, what is the need for this? That is why we have tried to say that
please do not have any such objective in mind and wherever you have proposed
that the Vice-Chancellor should be subservient in the IIT set-up to the Vice-
Chairman, kindly delete these things. Once the Minister accepts this very minor
change, 1 would like to point out to the Minister that there was tremendous
opposition to this in the Lok Sabha. Lok Sabha said that the Government has
numbers; so, he refused to accept them, and it got passed. Maybe, it will get passed
here also, although, we will have serious objections if it is passed. Without this
amendment. Sir the Government should not indulge in this non-cooperation because
this is a very genuine and legitimate demand from a very large section of people and
this will not really cost the Government anything in terms of what they propose to
do 1n other IITs” or in the BHU. Sir, in this context, in the second Bill, the NIT Bill,
my colleagues will throw further light. But I have been going through this. Sir, once
again, although the Minister tried to say while moving the legislation that he has
succumbed to demands and removed a large number of officials from the various
Boards, Sir, 1t 1s still far from adequate. You look at the position that has been
earmarked.

Clause 9 of the Bill proposed to insert Section 11A after Section 11 of the
principal Act. It says:

The Board of every Institute mentioned in the Second Schedule shall consist

of the following members, namely:

(a) the Chairperson to be nominated by the Visitor. The Visitor, of course, if
I am not mistaken, is the President of India.

(b) Secretary, Department of Higher Education, Government of India, ex

officio...;
(¢) Director of the Institute, ex officio,
(d) Director of Indian Institute of Science, Bangalore, ex officio,

(e) Director of one of the Indian’ Institutes of Technology, to be nominated

by the Central Government;
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two Secretaries to the Government of India, to be nominated by the

Central Government representing its Scientific or Industrial Ministries;
Chief Secretary of the State in which the Institute is located, ex-officio;
two professors of the Institute to be nominated by the Senate;

two eminent sclentists..., and

Financial Adviser, Ministry of Human Resource Development, ex-officio.

On just counting them, I found that there are six Government nominees,

including the Chairperson and there are seven non-officials. This hardly gives non-

officials any kind of role in that institution. Same 1s the case with regard to Clause

14. Here, the Minister is proposing to insert Section 30A after Section 30 of the’

principal Act. Tt says:

(M

@

With effect from such date as the Central Government may, by
notification, specify in this behalf, there shall be established for all the
Institutes specified in column 3 of the Second Schedule, a central body
to be called the Council.

The Council under sub-section (1) shall consist of the following

members, namely:-

{a) the Minister in-charge of the Ministry or Department of the Central
Government having administrative control of the technical

education, ex officio, Chairman,

(b) the Secretary to the Government of India in-charge of the Ministry
or Department of the Central Government having administrative

control of the technical education, ex officio, Vice-Chairman,;

(c) the Chairperson of every Board of the Institutes mentioned in the
Second Schedule, ex offico,

{d) the Director of every Institute mentioned in the Second Schedule,
ex officio,

(e) the Chairman, University Grants Commission, ex officic,

(f) the Director-General, Council of Scientific and Industrial Research,
ex officio,

(gy four Secretaries to the Government of India to represent the
Ministries or Departments of the Central Government dealing with
bio-technology, atomic energy, information technology and space,
ex-officio,

(h) the Chairman, Defence Research and Development Organisation,

ex officio,
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(1) not less than three, but not more than five persons to be
nominated by the Visitor, at least one of whom shall be a woman,
having special knowledge or practical experience in respect of
education, industry, science or technology;...

Sir, the hon. Minister himself mentioned that Chief Secretaries do not have
time to attend meetings. There are so many Secretaries and Jt. Secretaries packing
the various Boards. They will never have the time. Meetings will not be held and
they keep on deferring the meetings. So, what 1s the purpose? In order to centralize
everything and bring everything under the control of the Union Government, is it
not the technical excellence or the technical autonomy that these institutions enjoy
or ought to enjoy are compromised. We believe that this Bill needs to have a serious
re-look, because this is something which affects them a lot. We are making new
legislation. We are upgrading these institutions. There are no issues about that. We
are bringing more things under their ambit. And, when we do that, it is our
responsibility that we prepare or make law that will stand us in a good stead, not
just today or tomorrow, but for decades to come. While doing that, 1 think, the
Central Government must desist itself from making any attempt to control
everything.

In conclusion, I just want to go back to one point on the BHU. I am not
making any comment on this.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have one more speaker
from your party.

DR. CHANDAN MITRA: T am just finishing,

Sir, it is very significant that in the case of upgradation of this institute to the
level of an IIT, the same offer was apparently made to Aligarh Muslim University
(AMU). Incidentally, the BHU and the AMU are the two universities that are
actually mentioned in the Constitution of India as institutions of the national
importance. Sir, AMU rejected the offer by saying, ‘we are happy with what we
have. We have an excellent institute of technology and we don’t want to became
point of something else. On the other hand, the BHU did not. Therefore, 1 am, again,
humbly requesting the hon. Minister to please have a serious re-look at it and do
not stand on the argument that it has been cleared by the Standing Committee. But,
there was also opposition in the Committee. There was also opposition in the Lok
Sabha. You have numbers. So, you want to push through the Bill. You may succeed
in that. But, at the same time, vou will be doing a great damage to the heritage and
character of the BHU. Kindly desist from doing so. Thank you.

oowe R ol s 89 Reel) Sumymgr w2)ed, =9 g dfed Hee
oigs HredE Sl & 15091 weHieT A W Y@l 2| W 1 W1 @1 ewmern d
T R wia w1 & el ¥ Implementation Committee @1 eRFs gl W™ W
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SHRI K.N. BALAGOPAL (Kerala): Sir, at the outset, I think we have to accept

this Bill because this is only for some technical inclusion through this amendment

Bill. So, we can accept the amendments proposed in the National Institute of
Technology Amendment Bill, 2011 and the Institutes of Technology Amendment Bill,
2011 except for some reservations about the BHU, the nomenclature and all that.
But, Sir, now when we are discussing them in this House this afternoon, a very less
number of Members are there. Whatever we discuss in the House — sine
amendments are not moved by me, I am not moving any amendment — all this
discussion is like a public debate. Generally, the Ministry and the Government are
not considering the importance of the discussion in the House. Technically if we are
moving some amendments and if we are getting the majority, then only things are
going on the record and some amendments are accepted. I am saying this 1s what 1s
happening by and large. Why I am saying this, Sir, not about this Bill alone, is
because whatever the powers and privileges are of Parliament, whether it is Lok
Sabha or Rajya Sabha, or State Assemblies, Executive is not caring about the rights
of these Houses. I am not going into the details of the experiences which 1 am
having. The other day also I talked about the rules which are lying before this
House for the last one year and Hxecutive is making laws on its own. For namesake
the Parliament and the Legislatures are making laws. We are making the rules, but
the action part is taken over by the rules. The rules are going on in their own way.
The Executive-made laws are controlling the country. I am making a general

observation about it.

Here when we are speaking about this Bill, T say that it is just to introduce
eight IITs and the BHU, the BHUIIT, which is also part of the Bill. Five new IISERs
are being introduced. It is a very good move by the Government. There is one new
IISER in Trivandaraum also. So, we have to include that because the students who
have alreadv completed their Degrees from there are not getting Degree Certificates
which 1s the real issue. Merely naming and merely including the names of these
institutions in the Bill will not serve the purpose. Actually for higher education we
need to do a lot of things. The Minister is always saying that our GER should be
increased from 11.5 per cent to 30 per cent. The Gross Enrolment Ratio is very poor

in our country. He is only expecting or dreaming. Now we have 450 universities. We
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have to have 9000 umiversities. For fulfilling this dream actually, we have to infuse
more money. But, unfortunately, the Indian Government is spending only 0.5 per
cent of the GDP of India on higher education while the US is spending more than
2.5 per cent, HEurope 1s spending 1.2 per cent and Japan 1s spending 1.2 per cent, etc.
So, the technicalities will not help our society to build our education. Sir, we did a
lot of things to develop education in our country. Even in the pre-independence
period and post-Independence period, our statesmen, founding leaders did a lot of
things. That is why there is mention of the BHU and the Aligarh Mushm University.
They were all part of the National Movement. After that when the Government came,
a lot of institutions were established and our world famous institutions like ATIMS,
[ITs and other institutions were there in the academic sector. We had very famous
PSUs. Challenging the monopolies of big countries like US and other countries, we
installed our factories, steel complexes, etc. But unfortunately, Sir, since 1991 the
total direction 1s moving backward. Now we are not spending much money. So,
education is nowadays getting that importance. I am happy that the Vice-Chairman,
Prof. Kurien, is also from the same stream, from the academia. Yesterday also a
student committed suicide in Kottayam because of not getting education loan for
completing her studies. This 1s happening in our country. Education is a very costly
thing and it 1s market-oriented. So, if we are not following the earlier exercise in
doing some more things in education, we will lose in the international competition.
We are talking about rockets, Agni missiles, satellite launching and for every thing
we are congratulating the scientists. But now students are not coming for pure

research which is a question to be addressed.

Sir, the Minister has himself said as to why the Government is changing the
nomenclature of BHU-IIT. He said, ‘it is market-driven.” He said that it is good for
the current market scenario in education. He said something like that. It is related to
market in some sense because the students nowadays are very much interested to
go for it. But, Sir, the students are not going in for pure academic research. So, in
the name of creating [ITs, we are creating a lot of [ITians. But there is a dearth of
sclence education and research. After the Indian Institute of Science, this move of
creating five new IISs is very good. Now, many things are in the pipeline. So, we
have to give more money. Hven the Standing Committee Report says, ‘In the name
of education upgradation, we have to ensure many more things. Sir, a very dismal
picture is made about the faculty. A recent report says that about 385 posts are
vacant in the new IITs and 1179 posts of teachers are vacant in the existing six IITs.
Sir, if you lock at the Central Umiversities, 3761 posts of teachers are vacant in
fifteen Central Umniversities; and the total posts are 9825. So, this 1s the higher
education scenario. Sir, for making vidyadhanam sarvdhanam pradhanam, we have
to spend some dhanam, the Government has to spend some more dhanam for

education. Last time, during a meeting of the Standing Committee on Commerce, one
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Institute — 1 think, it was Institute of Designs or something like that — informed us

that the total allocation that it gets from the Government is only Rs. 1 crore.
THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Your time 1s over.

SHRI KN. BALAGOPAL: Sir, I am concluding. Sir, the Institute of Design is a
well-known world academic organization, and its income is Rs. 24 crore. Only the
students who can pay high fees go there; in IITs, IIMs, only such students can go;
and if BHU 1s also made an IIT, then the fees will be very high.

I want to say one thing more.
THE VICE-CHAIRMAN (PROF. PJ. KURIEN): But vour time is over.

SHRI K.N. BALAGOPAL: Sir, 1t 1s said that there is a proposal for making
Aligarh Muslim University also an IIT. Sir, the Cochin University in Kerala was
earlier named for according an [IT-status. But then the Government proposed the
entire University for IIT, not just the technology part of it. We were ready to give
the engineering college part or the technology education part for it. That was the
1ssue. It 1s a long pending 1ssue. During those days, like BHU, there was a proposal
for Kerala. T would request the Minister to look into that proposal, if possible. There
15 a commitment from the Prime Minister of India. When he came for a function,
which was organized for commemorating the 50th Anniversary of Kerala, he spoke
about it in Trivandrum in a public meeting, in the presence of all Opposition leaders,
Central Cabinet Ministers and Chief Minister of Kerala. He said that IIT in Palakkad
would be established during the period. We have to fulfil the words of the Prime
Minister, which he spoke in Kerala during that function, the one which was
organized for celebrating the 50th Anniversary of Kerala. That also i1s to be
considered. With these words, 1 support the Bill. Thank you, Sir.

SHRI N.K. SINGH (Bihar): Sir, there are two Bills before us. The first is the
Institute of Technology (Amendment) Bill, which itself has two parts. The first part
deals with the eight new Indian Institutes of Technology in various places and the

second part deals with the character of the Banaras Hindu University.

Sir, speaking on the first Bill, before 1 come to the second Bill, there are some
generic issues which the Minister might like to consider. The Parliamentary Standing
Committee had suggested that the 11T Act itsell is now over 50 vears old. He had
appointed a Kakodkar Commission to make far-reaching recommendations. Instead of
really considering the recommendations of the Kakodkar Committee Report received
in 2011, piecemeal legislations are really being brought before us. The Kakodkar
Committee Report, Sir, deals in a fundamental way with issues of autonomy of IITs,
allowing them the flexibility with rules, finalization of Board members or the Board

itself, financial autonomy, an autonomy to be able to fulfil the various aims or
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objectives which the Government has in mind. So, [ think we would like, to have an
assurance from the Minister on how long does he believe that the Ministry will take
in coming up with a more comprehensive set of recommendations relating to the
working of IITs, in general based on the experience of the last 50 years and the path
forward in implementing the recommendations of the Kakodkar Committee Report.

Sir, my second point is about the pattern of allocation of resources in the
Eleventh Five Year Plan for the sector. The Eleventh Five Year Plan, Sir, has been
grossly underfunded 1n terms of the requirements. As against Rs. 23,000 crores, so
far, only Rs. 16,966 crores have been given, which is far too little than what they had
projected from their viewpoint. Similarly, this could be true of the first year of the
Twelfth Five Year Plan itself.

Sir, my next point is about the persistent teacher vacancy, which the previous
speaker has also alluded to. We know that against a total sanctioned faculty
strength of 720 teachers, only 275 teachers are in position, whereas there are a total
of 445 teacher vacancies in the new [ITs. So, both the new and old 1ITs are terribly
short of faculty, and we would like to have from the Minister some kind of a forward
path on how he looks at filling up this huge faculty gap. so as to allow the IITs to

come up to the requisite standards.
[THE VICE-CHATRMAN (SHRI SHANTA KUMAR) in the Char]
Sir, the second part of this Bill relates to the changes in the character and the

composition of the Banaras Hindu University. 1 need not go into the history of the
Banaras Hindu University. It has been very eloquently dealt with by Dr. Chandan
Mitra and, of course, even more eloquently dealt with by the Chancellor of the
University, Dr. Karan Singh, for whom we all have profound respect, or even what
Shri Madan Mohan Malviya had done, on the history and the heritage which the
Banaras Hindu University represents. But, Sir, [ continue to have persistent doubts
about whether an integrated whole of the Banaras Hindu University should, in any
way, be tampered with, whether there could not be more innovative ways, and
whether the integrity of what this University, in over hundred years, as an
Engineering College, has done, should be destroyed. And, therefore, I think that the
memorandum submitted on behalf of the Banaras Hindu University, looking at its
past, looking at its heritage, and even looking to the future, would really need a
serious reconsideration by the Government. 1 fully endorse, of course, the
transitional solution given by Dr. Chandan Mitra in regard to the permanence of the
post of the Vice-Chancellor, for him to be the Chairman of the Governing Body, but
we need to reconsider whether that, in itself, would be adequate to really fulfill the

purpose and challenges that lie ahead.

Sir, T would like to now very briefly comment on the issues of the other Bill,
which relate to the National Institute of Technology (Amendment) Bill, 2000. Here
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again, I think there are two or three important challenges. In addition to the shortage
of faculty and the issue of the quality of the Indian Institutes of Science Foundation
and Research and the budgetary allocations for the NIT, T would like to raise two
specific 1ssues for the hon. Minister’s consideration. First, in terms of
recommendation no. 6 of the Parliamentary Standing Committee on the composition
of the Board of Governors, the Minister has assured us that the Board is not going
to be excessively dominated by the Central Government, by having too many
Secretaries. We haven’t seen specific mention of this in the amendments which have
been circulated by the Minister, but [ take it that in the initial statement that he is to

make, he would make the necessary changes before this 1s really notified.

I would like to have another assurance, Sir, in respect of the admission
procedures for the IISCR. The admission procedure currently looks somewhat
skewed. There are three streams of admission: the IIT-JEE, the Kishore Bal
Vaigvanic Protsahan Yojana and also the one per cent students in the 12th
Standard examination of the CBSE and other Boards. The admission stream and the
eligibility criteria in respect of the three different streams are not necessarily
symmetrical and congruous. So, 1 think that he might like to consider how he would
like to prescribe a uniform standard which would overcome the diversity in the

eligibility criteria in respect of the various streams of admission.

Sir, I thought that these are some of the more holistic issues which I would
bring before the Minister, and he would like to give the House an assurance on the
path forward.

Thank you, Sir.
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SHEILIATL VASAN THI STAWNLEY (Tami Nadi: 5it, as a member of the [IT
Coweil and as a Member of the HED Committes also, [ am redly extremely glad that
these Bills are being discussed today The fate of smdents who study in these
Uriversties depends on these Bills which ate vunder considerstion They ate
dependent on the passage of these Billg, as these Bills enable the new IITs to award
degrees. It is wnfortunate, Sir, that the stiderts who hawve alteady graduated from
the fiew [1Ts hawve not received their degrees I am happy that these Bills are finally
being discussed today As a DMember of HED Committes and [IT Covuncil [ hawve
beenn clogely watching ow”™ HED Mimister. Hon Mimister warts to bring in mamy
changes in the educational system. Though the Standing Committes Feport has
been given on 260th W ovember, 2010 and the Lok Sabha has passed this Bill on 2dth
Llarch, 2011, it is yet to see the light of the day

Firgt, T take the Institutes of Technology CAmendmenf) Bill It seeks to add
eight new Indian Institutes of Technology and then to cotmreert the Institite of

TTmn=literation in Urdn Sexpt
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Technology, Banaras Hindu Umiversity into an IIT and assign a duty to each
Institute to support States or Union Territories technologically in their zones and to
address their technological problems. The amendments made through this Bill will be
to empower the Central Government to notify these ‘Zones” in the country for
advising the State Government and the Union Territory included in its zone in the
matter of technical education and any technical issue referred by them to the
institute  for advice; to cast upon the IITs a duty to support States or Union
Territories technologically in their ‘Zones’ and address their technological problems;
to incorporate the newly set-up IITs and Indian Institute of Technology (Banaras
Hindu University), Varanasi under the provisions of the Act and to provide that till
such time when the statutes and ordinances of new IITs and this BHU, Varanasi,

come into force, it would be governed by the existing statutes.

Now, I come to the other Bill, that is, National Institutes of Technology
{Amendment) Bill. The Bill adds another schedule to include five Indian Institutes of
Science, Education and Research established in Kolkata, Pune, Mohali, Bhopal and
Thiruvananthapuram as institutions of national importance. The Bill specifies the
members of the Board of Governors. In each Institute, a Council shall be established
for all the Institutes of Science Education and Research. The amendments are being
made to declare all the five TISERs to be the institutions of national importance, and
for that purpose, the insertion of Second Schedule in the said Act is being done
enlisting therein the 1ISER and consequential amendments in various provisions of
the Act. Then, there is insertion of a new section 11A for the constitution of the
Board of Governors for IISER specified in the proposed Second Schedule; the
insertion of a new section 30A to establish a common Council for all the IISERs
specified in the proposed Second Schedule. Then, the amendment seeks to
strengthen the networking of NITs and IISERs by giving representation in their
Boards of Governors to the IIT, in whose temitory or zone the NIT or the IISER falls
and to bring the appointment procedure of the Deputy Director of the NITs in line
with that of I1Ts.

In a country as large as ours, unfortunately, we are lagging behind in
providing higher education facilities. I am glad that the Govermnment i1s taking
initiative to meet the growing demand for higher education in the country by
establishing institutions of higher education across the country, especially in rural
and remote areas. It 1s indeed the need of the hour At the same time, Sir, we must
not compromise on the quahty of education. Merely affixing the title of IIT to new
educational institutions and upgrading the existing institutions will not give that
prestige to these institutions. They have to strive hard and strike a balance between
quantity and quality in terms of education. The II'Ts have proved to be a boon to

our country. They have produced some of the best minds that have represented our
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country all over the world. There is much potential that needs to be tapped. 1 am
sure that with the spread and growth of educational-institutions, we will be able to

tap the undiscovered potential in the rest of our population.

I would also like to share a few of my concerns here. First is a very grave
concern which other hon. Members have also expressed. It is the lack of qualified
teaching personnel. The shortage of qualified teachers in both, the existing 1ITs and
the new ones, 1s plaguing the advancement of education. 1 urge the Government to
examine this matter of vacancies as it 1s ol great significance. 1 would like to
congratulate the Ministry for linking up the National Knowledge Network in this
regard. However, absence of adequate number of qualified teachers is an obstacle
that must be removed. The Government must encourage the teaching profession as
an attractive profession. Incentives must be given to those who are willing to teach
even after retirement. I would like to urge the Government to promote Indian
educational nstitutions. We must improve our standards and meet world standards
in education. The Ministry should take the task of evaluating the new I1Ts-then and
there and encourage them to meet the global standards. With these observations,
Sir, I welcome both the Bills. =3

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, [ rise to support both
the amendment Bills. But, let me make certain suggestions and observations also. It
is a very heartening thing that eight more IITs have been added to the list of
existing [ITs. Hvery State and Union Territory must have, at least, one IIT. The IIT of
BHU 1s being included here. The heritage of BHU should be perpetuated.

Sir, the twentieth century was the century of science. The twenty-first century
is the century, of technology. Technology has taken a quantum leap in our times. It
is because of the tremendous advancements in technology that the tsunami tides of
knowledge have been touching all the horizons in all the directions and the sky.
Technology has changed the destinies of the nations.

Ours is an age of information revolution — a revolution which will never be
followed by any counter-revolution. In the field of science and technology, there can
be revolutions, but no counter-revolutions. Science and Technology never follow a
retrogressive path. Technology has assumed an unprecedented importance in
education and other spheres of life. It has created a wonderland — full of
astonishments and amusements. Like Alice, we are awestruck and greatly amazed.

Computers, mobiles and i-pads are the symbols of the age of information revolution.

Technology has helped mankind in innumerable ways. It is the driving force
behind development. It has boosted agricultural and industrial growth. The
electronic world 1s a world of wonders. All professional activities are prefixed with ‘e’
like e-governance, e-commerce, e-books, e-learning etc. This ‘e’ stands for economy

and education. Accomplishments of technology are countless indeed.
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Sir, technology has reduced distance of space and distance of time beyond
one’s imagination. It has reduced the entire world to a ‘global village’. 1t has placed
the whole universe on the palm of our hands. We find eternity in a grain of sand.

We are citizens of the® world.

Our IITs and other institutes of technology have been playing a very vital
role in mparting technical education of high quality. They enjoy autonomy also. Our
IITs are world-class institutions. They have produced intellectual wizards. The

technological institutes have proved to be productive.

India needs more institutes of technology. We face five crucial problems,
namely, accessibility, infrastructure, expansion, equity, and, faculty. How to make
available technological education to weaker sections of the society? How to give
them equal opportunity? Why not reserve 25 per cent admissions to the poor in the
institutes of technology? Education of technology should be made affordable so
that it can be within the reach of the poor. Why not include affirmative action
provision in these Bills for those who belong to weaker sections of the society, and,

are not covered under reservation.

Ours is a knowledge-based society. We are all knowledge-workers. Institutes
of technology should be inclusive. Technical education, too, should be inclusive
education, and, that should be our long-term goal Institutes of technology require
quality infrastructure, quality courses, quality textbooks, quality teachers with a
sense of accountability and total quality management. Faculty is the most crucial
problem. Several teaching posts are lying vacant in IITs and universities. (Time-bell
rings) Sir, research should be given equal importance in the institutions of
technology. Without innovative research, you cannot generate new knowledge.
Giving quality education or technical education means giving Alladin’s lamp in the
hands of students. Thank you very much.

SHRI N. BALAGANGA (Tamil Nadu): Sir, while the discussion is going on
both the Bills, I would like to make a few observations on the National Institutes of
Technology (Amendment) Bill, 2010. Sir, through this Bill, the Government wants to
establish five institutions, namely, Indian Institute of Science Education and
Research, at Kolkata, Pune, Mohali, Bhopal and Thiruvananthapuram.

Sir, through you, I would like to mention some points for Government’s
consideration. Sir, to start with, the name, which 1s proposed to be given to these
five new institutions, 1s ‘Indian Institute of Science Education and Research’ and the

Government wants to make them as institutes of national importance.

Sir, we already have an Indian Institute of Science at Bangalore which is an

Institute of national importance. That being so, why should the Government give a
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similar name to the new institutions? Will it not lead to confusion? Does the
Government declare that the Indian Institute of Science at Bangalore has been
deprived of the stature of an Institute of national importance? Or, does it not do
‘science and research’ work any more? I request the hon. Minister to enlighten us

on this.

Now, I urge upon the Government, through you, to ensure that the new
institutes get adequate and full infrastructure so that they act as a catalyst to boost
the students’ intelligence. There is a general feeling among the public that there is a
total lack of infrastructure in most of the colleges of higher leaming. This could be
seen even in the NITs. As the hon. Minister stated in this Bill, admissions in NITs
are based on the ranks secured by the candidates appearing at the All India
Engineering Entrance Examination, conducted by the Central Board of Secondary
Education. But, if you see the choice of candidates, every candidate wants to pick
up some course in 7 or 8 NITs only. All the rest are secondary to them. Even the
State quotas are not getting filled up in such States. But they are also called
institutions of national importance. I had an opportunity to talk to the student
community in this regard recently. They say that the basic reason for picking up few
NITs and not joining few NITs depends on the infrastructural facilities and good
faculty available at such institutions. Hence there is a dire need to look into the
infrastructural needs of the institutes and filling up night faculty for the right job.
The Government must encourage the younger minds to take to the job of teaching
and research in India. Another reason for the choice of students for some particular
courses in some specific NITs is this. Shockingly, about 80 per cent of the PG
courses and more than 50 per cent of the undergraduate courses in the NITs are not
accredited. This is reported by none other than the CAG in the Audit Report No. 13
tabled in the Parliament. The CAG further reported that there was a severe shortage
of faculty. As per the report, Sir, in the seven IITs, out of the sanctioned faculty
strength of 4052, there are 1,179 posts still vacant. That means, around 30 per cent
of the faculty strength is vacant. In the new IITs, out of the sanctioned strength of
660, about 385 posts are still vacant. That means, about 58 per cent of the posts are

still vacant. Sir, the Government has to pay immediate attention to this aspect.

Sir, I have one more appeal to the hon. Minister. After XII standard, students
are forced to sit in many competitive examinations for admissions to engineering
colleges and various institutes like IITs, NITs, etc. The student community, as a
whole, feels that if there 1s only one examination and on the basis of the scores and
ranks in that one examination if courses are offered to different institutes including
[ITs, NITs and others, it would be good. The hon. Minister may think over it and
bring about reforms in this field.

With the above observations, I support the Bill. Thank you.
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IR OH Hew W oSl e TR T g 99 U WeN @iy ofR fREN @ @1 gweE
AT oY TH FFeNT @ geNIEY A9, S oW WY #hewl wensel Be A
YITa W WBR PR B AT S Bl Al YR FHE o, 99 1 oy sEH Sifevl
vete AEN @ SmeEN W Te b aud] W g g, o9 ™ Bifev] Sw &
fagre &9 & =@ 9 wHel S

I g8 dem Bl el Gd, Sud B ewErs |

TUTTEET (3 AT FER): A0S UHH AU & fGU AUd] dga-dgd gedls |

BT I UG (NI SUGWESS FEIgY, AR A 9 7 9§l faw we
& e TR R €, weel § wWEE @Rl g iR [HelE @Rl g |

W, Uw fgel ‘The Institutes of Technology (Amendment) Bill, 2011° €| =g
Institute of Technology Act, 1961 & Hidgd g Wl W) @F] 21| e 471 TR
el E §1 W el ARSI g9l o7 @ Sl U g8l fEu A €, 9§
EETH 2| 9edR Use H I5dd $w wued @l wwdl £, 99l aEeen |29
fomt & @) 7 2
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# wdfl o wewl @) 99 = @ gW 21 A1 el avg awmeAm A
HEw HewR™m S1oF ufd ggd #gl v@ar g oAlR ghfey WowarE aeReiy
1 @ e Wl | |l BEl, HAT S A Al ®ET ofiv gEe wiRml T oWl $E1, A as el
Ak wRe fag Rvafdenen & wewr wew @1 ) ogawen €l w2 swel
TRIET dRAl gl A UP A dE @ (6 Bl oA wven d el fovekerem @
Foemld WS 1 8 Wedl 2, dfen fpe [GwEened & opeuld @ gER wied d
RN g1 B ARERT 7 S T, USREERT 7 Sl WY 98 S9dh] 9s% g1 Hadl
g Wi Reafeedl &1 auel aNE g AsasEl @1y NAEl €, B BlRl 8
AR @ de1, 98 989 U9 T @0 @Ry R frwafienem & S pemfy €, e
wEE Al QR ¥, T G B AN H eam it FRAl g |

79, e f9el ‘The National Institute of Technology (Amendment) Bill, 20107
£ ama 29 National Institute of Technology #1 g7 @ ‘NIT Act, 2007 15 27T,
2007 W A B TH UFE & R A AHW WEW P AR 1 TH e HIws.
g1 &1 9 @l All India Engineering Entrance Examination # =7 ¥& fiaier g,
SHS FER W Nl £ U@ oy wwnel @), S el SWE 9gd Hew e
SR TH Tde o A M & wEEHE TR W wEl 2 3 9w #ifE F oS g
AFFE G HAD S @ S Oee-asE] edeer 9l & Ssus |91 38w 2|
# 97 vAgen 7 2@ W T @ tav 2 O%al 2 3 e Asw F ORIE
9T @ B Sl g e ) U5 g, § 9w gfed wW@rE @Ral g1 Board of
Governers 5S¢ UiaFRE @1 urEE d@bed §, gaoged g1 e H @8 aR
HqeHd uRdas A€ R T g ek wWE B O @ YR @Y P W [ T g
731 S A TR wE Sow W faenRE & ufy vigmefee iR aw & d@en ¥ ouf
S SEeE fewg § § sue o wWrEE dRa gl wReg, 99 UE 91d ddl, el
i wea o@m, & gvad] fitead & uioFRe Som e e sig, gog-efiftsfr
Hewll @) e Redl gers W, el @ 2

ewnTerE (W 1S R deRE gy

H wa Bl WHE BNd gY UE Bedl wiedl g (b gRI @1 "R auwmw g1«
e S @l dlgmengane. & oym aflEd A gz feren v wwe) v Raid mi Sl
Al v S oF U ROE 292 9= i Bl aReR] @) gedy 4ul & e
TP HY HIUHAEAR. ¥ B U e g2 R Own fe en, S @l UF @ie
T IUN UF B AR wie B9 o 3w, “My progress report is enclosed.” S99 wad
T yg. 92 R CSIR & Director &, @ & dgi@ &1 v& 98 T3 19, d I=iF
dg%® il @ contact fHUTl § dEw S & UW A9HEd 2l g, wile SeM 9 QU
A g it w1 e A B oam B ua e ey wwd =i T
& afy ==agar & SRU WIHd TEl A Wl RE g, H UHUN. WeANR 6l 99 W8l §
AR w9 A H SER e, @ A SR gl @9 W] 98 9 g gsl| H U
I IS @l WEal g, il AR A IFREE B SRbeE SRl ¥ Hod @Y
39, @ U ue URiEihe w1 Serdl | I8 A AEwe €, Y g9 BE @l e
HR WA, H gES S qfeA HEA

ara g 5 Emmm 9E1 e, dwmd T8 €1 4R ue 9w @) 9 e g
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[E1. T Whe

g% g8 € @ ane f¥en @1 wR FR vE § @R PhD. @ wWR @ dga el "e el
g1 ome PhD. 6% &, ek H5gil €1 ans wenfie afier) aue ug @1 ev 99l a)
AR po IeFIE UMEdl ® R AqUN HWEw @ @9 9l e PhD. @ &l | @R
o AR @ SUEN Sew &, RMFER #Eed wxe PhD. @1 fEd o1 21 sufen, suel
IO WS A9 FARYI R BH WA Wer TSy £, O %Y W 2 'Rl WY,
Sli%e 9uyged human resources & fd=1 wwye @ieml, PhD. &1 56 @R Holld aMI
gEd BN H g8 WHsR g 1@ U $9 o¥% URMURT SUF o4, e 9 UPR Pl BIS
HH d% @ @ B oW wEl gE wwd) TE & % ew gl & AW & W PhD.
S @ P SH] ARE g el fae PhaD. & o1 enedl sgd wifae &1 ddar 2
W S oEEE B W @, PhD. @1 S @R a1 gEEiael @ OiheR &
B H ST WE gel J2] B T, e N SRl NEAE d1 AeE U oS U W
LTS £ T I = - 1 (N 2 =1 A 2 1 - = B £ B | I M 2|
FRAT §, dEl e H quEs S9Ny ¥EE b ofeg e wael 9 el e R W,
Su@ A @Rdl g1 M dgem A g 9] 98 o o), el fie gy ememe
d P @HH AL I @ gB T 99 & g@ 2 5 Bgwm @ feafwemem @)
e fawe @) fowafermerdl @ b 84 @l 461 81 2R S Ry SPRa Feee &
STF Po impact factor TE1 8, WWgd 05 WA W1 ¥ impact factor | T
Tk EY T B TN BA B IRl g9 REE FW SW? BW trained man power
TR WY 2 E|

"ElEd, ¥ IE AW HE R WA BN WE B W wew REw @ ems
industries & Qg fgag@e A9gy @RY o, o A = ARG 7 [l W 9w 9w
ar1 laboratories @™ % 7 trained man power =12y 2l TFwd @iEl & @
¥ g A 9= @ 9 ¥ uwm REd W ugn & fow w el d a1l 98w
@ = 9% FE, “If you have a research scholar from India, he is worth his weight
in gold” W1 ¥ =9 AW W FH T2 T, dew THY AT W OPH [ I8 R
fomet e ® @M BN OGRY e, IE ¥ gwd F1 laboratory ®1 T AE
BT Bl BH T I R TR ¥ FEIR @R Ry ok Pen A quewn @ & T
SE] H WG] $gH SeF wfEY| HER, e HE dlem & Hidl g, 49 uel A
g9 Hid G, § W oge v gER vl g

SHRI KUMAR DEEPAK DAS (Assam): Sir, I would like to make some
observations on the NIT (Amendment) Bills. Sir, the Statement of Objects and
Reasons for the amendment Bill, in connection with NIT {Amendment) Bill, proposes

to msert a new Section, 114, for the constitution of the Board of Governors for
Science Education and Research Institutions, besides a new section to establish a
common Council {or all the Institutes of Science Education. The amendment Bill also
seeks to strengthen the networking of National Institutes of Technology (NITs) and
the Indian Institutes of Science Education and Research by giving representation on
their Board of Governors to the Indian Institute of Technology (IIT) n whose

territory or zone the National Institute of Technology or the Indian Institute of
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Science Education and Research falls. Sir, before giving comments, 1 just want to
take this opportunity to request the hon. Mimister to take imitiatives to give effect to
the observations and recommendations forwarded by the Standing Committee. The
Standing Committee has given recommendations on some important issues which
will help in efficient working of these institutions. Some officers of the Ministry for
Human Resource Development shall be the ex-officio Members of the Board. It has
been stated here. It is understood that these officers may also be nominated to other
similar bodies. Due to their preoccupation with manifold assignments, it may not be
possible for them to attend the meetings. As a result, both the Department and the
State Government invariably remain deprived of useful inputs due to absence of
their representatives on the Board. So, I therefore, feel that a viable alternative could
be to authorise designated nominees of such members to attend the meetings of the
Board, in the event of their being not present, due to unavoidable circumstances. Sir,
the Government has proposed more regulations and more steps to improve the
education system in India. This 1s a welcome step. Sir, the National Knowledge
Commission and the Yashpal Committee have estimated that the country requires at
least 1000 more universities and 10,000 more colleges. Now, the number will increase
simultaneously. The quality of institutes also needs to be benchmarked and
continuously improved, which would include attracting and training of high-calibre
teachers. The new regulation will facilitate the spread of technical education in
under-represented areas. It is a fact that nowadays only 5.7 per cent people of rural
areas study beyond secondary level and only 17 per cent in urban areas do so. Sir,
again polytechnics are also proposed to be taken away from the control of the State
Government and put under the care of AICTE. These are some suggestions made by
the hon. Minister. This might impart uniformity to education, but I want to know
from the hon. Minister for Human Resource Development the details of the steps to
be taken for AICTE which needs to be more efficient. Sir, recently, we have gone
through some CAG Report. CAG Report has stated that more than half of NIT
courses are not accredited. As a result, most seats remained unfulfilled in two
undergraduate courses and 12 PG courses that were introduced in NIT, Durgapur,
Silchar and NIT, Kurukshetra, Bhopal, Silchar and Surathkal respectively. This 1s just
one example. There are many other inter-related matters which are yet to be dealt

with. If that is done early these NITs would function more efficiently.

Sir, with these few suggestions, I request the hon. Minister to go through
them and other valuable suggestions made by the other hon. Members on these

Bills and take necessary action.

With these words, 1 conclude my speech and once again thank you for

having given me time to speak on these Bills. Thank you
SHRI KAPIL SIBAL: Sir, first of all, T would extend my gratitude to

distinguished Members of the House who have given their very valuable comments
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while dealing with the two amendment Bills that 1 proposed for consideration of this
House.

Sir, at the outset, | wish to state that many of the suggestions that they have
given are welcome and we really want to move in the direction through which we
can enhance the quality of our higher educational institutions and, of course, try to

bridge...

o wfew et (figmy WX, o fREgR 9 29N el (@Ee). sa-a-5Y 5 BelN
N feefl ¥ g, vgeH ww w2 £ oWk, 591 9N A awwmn faan o fy AifaEsy 4
(FFEF)..¥¥, 98 89N f¥ER ¥ IR el & 9w burning issue ¥ =M FER ¥ 3
RSl 3% @x1 391 81 I @l $v dlen ©, P8l o8 den &1 I WER @ g
TED ¢ | (@EE). TN, 98 89N el % Y burning issue ¥

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): You know that the Minister 1s
replying. ...(Inferruptions)...

 =fr v e (e Ww, 4931 S @ AfER & IN O.(ada)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): T will give you time
.(Interruptions).. Let him finish his reply. ...(Inferruptions).. Let him finish his reply.
...(Interruptions).. Ravi Shankar Prasadji, let the Minister finish his reply. After that, 1
will allow you..(Interruptions).. 1 will give you time. .. .([nterruptions).. That 1is

correct.

#f Rerre fa (e W), v avw T R gl AIHER L. (FEum).. T8
g Bl wel 21 Al ofl fefy ww @

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Tiwariji, how can [ allow you
when the Minister is replying?...(Interruptions).. Ravi Shankar Prasadji, you know
the rules. ..(Inferrapfions).. The Minister is not vielding. ..(Jnferruptions)... The
Minister 1s not yielding and you are simply raising it. ... (/mferruptions).. No, no.
Please sit down...(Jnterruptions)...1 will allow you later if you want.. (Inferruptions)...
F anuel 21g8 | el e A3 &eem).. No f@dl S @i | No, Tiwariji. No, no.
Please. Nothing will go on record...([nferruptions).. It would not go on record
..(Interraptions).. AR {1, 3R amg deF1 TR o F 5 H U@l <5H gl A

SHRI SHIVANAND TIWARI: *

SHRI SABIR ALL: *

SHRI RAVI SHANKAR PRASAD : *

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Minister is not vielding
.(Interruptions)... 727 @& o9 @ 82wl He is not vielding...(Inferruptions)...
I will give you time. Take your seats.

*Not recorded
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SHRI N.K. SINGH: *
SHRI RAVI SHANKAR PRASAD: *

THE VICE-CHAIRMAN (PROF. P J. KURIEN): Please take your seat. 371
#f57| Let him finish his reply. aru #fewl It would not go on record
...(Interruptions)...

SHRI SABIR ALL *
SHRI N.K. SINGH: *
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): It is not going on record

...(Interruptions).. it 1s not going on record. ..(Interruptions).. No, no. Take vour seat.
SHRI SABIR ALI: *
SHRI RAVI SHANKAR PRASAD: *
SHRI RAM KRIPAL YADAYV (Bihar): *

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): &m0 @few| Now, Minister,
please continued. am #f@w| Mr. Ali, take your seat.

SHRI KAPIL SIBAL: Sir, as I was saying that T am deeply obliged to the
distinguished Members of this House who have given their valuable suggestions.
We want to really bridge the quality gap that exist in higher education and, 1 am
sure, the suggestions made by distinguished Members will go a long way in taking

this agenda forward.

Sir, first of all, let me deal with the issue raised by Chandan Mitraji, who is

not here now.
#f ReEm= At e e 9=y 2
M e Raer: 21, S92 41 919 FeW| S BE TEae I6 wEl B
He raised the issue that the integration...
SHRI RAVI SHANKAR PRASAD: Mr. Minister, he is here.

SHRI KAPIL SIBAL: ..should become a permanent [eature, because the Vice-
Chancellor of the Banaras Hindu University should permanently be made the Chairman

of the Board of Governors. There seems to be some misunderstanding, because a
distinguished Member, Pradhanji, who made his maiden speech today, seems to think
that the Director and the Vice-Chancellor are one and the same thing. In fact, the Vice-

Chancellor of the Banaras Hindu University is not going to be the Director. ..

SHRI DHARMENDRA PRADHAN: Sir, please do not go by the words I used;
go by the spint of it.

SHRI KAPIL SIBAL: Okay, okay. I just wanted to make sure that we understood
the suggestions properly.

*Not recorded
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SHRI DHARMENDRA PRADHAN: T can’t argue with you, Sir, you are such a
great man.

SHRI KAPIL SIBAL: No, no. it is not an argument.

Sir, 1 just want to mention one or two things. We are also very concemned that
the character of the institution should, in any way, not be disturbed. As my senior
colleague, Dr. Karan Singhji, mentioned, this was something that was debated within
the University itself for quite some time. *Some of the problems that might arise in the
future, as you know, Sir, is that the position of a Vice-Chancellor in a university is
equal to the status of a Director of an Institute. That creates a very piquant situation
because, if you have a Vice-Chancellor of a university who is superior, who is the
Chairman of the Board, and there 1s a Director of an Institute working under him, that
may create some of the problem’s which, in fact. Ram Prakashji also mentioned. We
should not compromise with the status of the Vice-Chancellor or the Director in this
fashion. So, we thought that it would be better, for the first three years when the
nstitution is growing, for the purposes of laying a strong foundation, to have the Vice-
Chancellor as the Chairman of the Boeard and, then, allow the Vice-Chancellor to
nominate somebody else in his place as the Vice-Chairman...(Inferruptions) One
minute. [ am explaining. Just one minute. I am trying to explain, Sir, to the distinguished
Members of this House. We may have a difference of opinion. But this is the honesty
of our opinion and you are right in your opinion. However, there is an opinion here.
Then, as you know, Sir, normally, when you select a Vice-Chancellor of a university,
of course, he may be a technical person, a highly qualified technologist; As far as the
appointment of a Director of an IIT is concerned, he is always a technologist. So, I
don’t want a situation where this kind of personality clash occurs in the future of a
growing IIT. So, therefore, it is best for the propose arrangement to continue. If, in
the course of three years, we find that any changes are required, we will certainly have
a discussion with you and, if necessary, make those changes also. But, as a first step,
let this continue for the next three years; let this arrangement continue. If vou find
it 1s not workable, or, if there is any problem within the BHU, we can always revisit
it. But I think there are philosophical and operational reasons why this should be done
in the manner that I have suggested and, at the same time, retain the integrity and the
heritage of the 11T, BHU. This 1is precisely why the name has not been changed, and
that 1s precisely why it is called IIT (BHU) Varanasi and that is why it 1s in the same
campus. There is no problem about land because in many of the IITs, at present, we
do not have 300 acres. In fact, we do not have the luxury of 300 acres for the future
IITs that we may be going to build. We are not going to have that luxury. So, we will
have to change the nature of the institution in terms of its physical structure. We
probably will have to go high rise in building those structures, and there is enough
space in the 300 acres that we have within the BHU to build a world-class institution.
So, I don’t think there should be any fears on this count and 1 would like to assure
the Members of this House that, in the next three vears, we will be looking at how
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the integration 1s taking place, how the character of the university is being maintained,
how the issue of cross-disciplinary research, which Chandanji mentioned, is going on
and, if we feel that integration, is not proper because of the fact that the Vice-
Chancellor 1s not likely to be a Chairman of the Board, we will certainly consider that
suggestion and you can rest assured that we are serious in all these things because
we ourselves want to maintain the high character and the heritage, as Dr. Karan Singhji
pointed out, of the institution.

So, 1 request you, Sir, in the context of this, let this experiment move forward
and let us see how it functions. (Inferruptions)

SHRI CHANDAN MITRA: Just a minute, if you permit me.
SHRI KAPIL SIBAL: If you don’t mind, let me just finish 1t first.

Now, Sir, the other issue, and this again is a very important i1ssue which has
been raised by several distinguished Members, is the problem of faculty. It is true, Sir,
that there is a gap between the sanctioned posts and the posts which have been filled
up. But a part of the reason for this gap 1s also because the expansion in the higher
education sector 1s taking place at a very fast pace. Our Gross Enrolment Ratio was
almost 12 per cent a few years earlier but, today, it has moved up to 17 per cent.

Because, a large number of young people are going into the school sector, 1
dare say that by 2020, it will move up to 30 per cent. I it moves up to 30 per cent
instead of 17 per cent children going to college and university, you will have about
40-45 million children going to colleges and universities. Can we, in ten years, produce
the faculty that 1s necessary to meet the demands of the increasing number of children
who go to colleges and umversities in the years to come? [ honestly say, Sir, it will
be a very difficult task. This is not something that we can build faculty in the next
2-4 vears. So, we will have to think of innovative ways to deal with this situation. T
believe, we have thought of those innovative ways to deal with this situation. T might
suggest that for example, — I have got figures for the IITs, I do not want to really
trouble you with lots of figures — the total number of sanctioned posts is 5,142. These
are the figures as of 30.11.2011. The total number of positions filled is 3334. This 1s
in the 1ITs themselves. The situation in Central Universities is also the same. The
situation in States is even worse. There, the gap is 40 per cent. So, we have to work
together in this. The State Education Ministers, the State Chief Ministers and
the Government of India’s Education Minister should sit together and see how to fill
this gap.

A distinguished Member — I think, Mr. Balagopalan — mentioned that the NITs
are in a poor state. Sir, yesterday, [ was in Jalandhar. I visited the NIT in Jalandhar.
Sir, 1t 1s a world-class institution. T request him to go and visit that institution. The
National Knowledge Network is available in that institution. Children can take classes
from faculty members in other high quality institutions, sitting in their own class. They
can interact with the teachers. The best of faculty anywhere in the world, through the
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National Knowledge Network, would be connected to every child studying in any
university course, anywhere in the country. Many institutions have already been
connected. Almost 400 universities have been connected. My distinguished colleague
tells me that almost 18,000 colleges have been connected. What does that tell you?
We can solve this problem through technology while we encourage people to do post-
graduation and post-doctoral courses in India so that by 2020 we build up the faculty.
We have to think of these interim arrangements. In the next six months or so, 35,000
colleges would be connected. In the next six months or so, 604 universities would be
connected through the National Knowledge Network with 100 Mbps capacity. It
means, the faculty anywhere in the country would be available to students anywhere
in the country. But, Sir, there is a caveat to that. The caveat is that we need to change
our administrative structures. In some colleges and some universities, you have a
three-year degree course. In some other universities, you have’ a semester system.
How does a child who is moving through the semester system take access to the
faculty member who 1s teaching somewhere in a three-year degree course? So, we need
a national consensus. Sir, [ am ready to be blamed for anything. But, T am trving very
hard to build that national consensus. I am trying very hard to build that quality. 1
have four pending Bills in Parliament. One of the distinguished Members talked about
accreditation as to why courses have not been accredited. That 1s precisely what are
of the Bill says. We have to set up a National Accreditation Regulatory Authority
under which all courses and all institutions would be accredited for quality. But, that
1s exactly, Sir, how this Government is moving forward . What we need 1s a national
consensus; what we need is support from the Opposition; what we need is a desire
to look towards the future of the children of our country. I am ready to take blame
for any shortfall. T am a humble man, Sir, trying to serve in my little capacity, in the
interest of the future of education in this country and I am ready to be pilloried for
any wrong that [ do. But, the one wrong I do not do 1s that whenever I make a policy,
I do not think of politics; I only think of the future of the children of this country.

That 1s the only thing I think of The face of that young student is always
before my eyes when I make legislation, and when I introduce legislation. So, I request
you that all the issues that you have raised about quality are being addressed; all the
1ssues that you have raised on transparency are being addressed. N.K. Singhji, a very
distinguished and a very, very thoughtful Member of this House rightly said that we
need to revamp the whole IIT Act, and he is absolutely right. When this Bill was
introduced, the Kakodkar Committee Report was not with us. In fact, the Kakodkar
Committee gave its report in 2011, whereas the Bill was introduced in 2010. We have
now constituted an Empowered Committee to implement the recommendations of the
Kakodkar Committee so that we have a comprehensive Bill looking at the 21st century,
and the challenges that we have to meet in the 21st century in the field of higher
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technology, that the distinguished Member talked about. And it is with that in mind
that we need to change the governance structures. I have already, while that is
pending, liberalised the entire IIT system. Sir, the Government should no longer
involved in appointing any Chairman of the Board of Governors. I am asking that the
Board of Governors themselves should request names for appointment of the
Chairman. I don’t interfere in that process, and I am doing this through executive
action. In the IIMS, Sir, I do not interfere in the appointment of Directors at all. The
Search Committee decides who the Director 1s going to be. They give me three names,
and sometimes they give me one or two names. I accept it. [ have never made an
exception. | have personally never made an exception. So, while those legislations are
being drafted, while the future of the country is being looked at in the perspective of
the challenges of the 21st century, we, through executive action, are liberalising and
bringing autonomy into the education sector. You can ask any Director of any IIT, any
director of any IIM, any Member of any Council of any of these institutions and you
will have the answer for yourself. The Government of India does not any longer
interfere in these processes. That is why in the National Commission for Higher
Education and Research, I have suggested that even appointment of Vice-Chancellors
should be made through a transparent process. So, the Government of India should
not be appointing Vice-Chancellors. It should be appointed by academic authonties,
a collegium of academic people, who should have a list of eminent academics, from
where the Vice-Chancellors should be picked. We are moving in that direction, but, Sir,
we need support {rom the distinguished Members of this House.

SHRI H.K. DUA (Nominated): Some of the State Chief Ministers do interfere. ..

SHRI KAPIL SIBAL: Sir, I do not want to comment. Sir, [ am ready to take any
criticism on myself, but [ am not ready to criticize anybody else because I don’t think
I will ever get my reforms Bills passed, if 1 start criticizing others. Everybody 1s very
helpful. The State Chief Ministers are exceptionally helpful, and, if anybody has any
objection to anything, I will go out and talk to the State Chief Ministers.

Sir, distinguished member, Tiwariji talked about Bihar. [ have rung up Nitish
Kumarji; I have requested him for an appointment; I am willing to sit with him and
decide as to what we should do about the Bihar Central University as well. We have
no problems. I think in terms of what the future of the children of Bihar as to what
they need, what thev require, and, I certainly have no problem in talking with Nitish
Kumarji. T have already talked to him; [ have already rung him up, and said, “Let us
sit together, and let us see how this can be done”. N.K. Singhji also talked about the
NITs. Actually, there 1s Section 11(a), which 1s already introduced in the Act, which
specifies the amendment that 1 talked about at the beginning when [ sought to
introduce the Bill for consideration of this House. Yes, vou are right about allocation
of resources. But, if you look at the history of this country, Sir, if you lock at the period
of the UPA Government, UPA-T and UPA-II, compare the allocations made in higher
education at any time in the history of this country and vou will {ind that the
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commitments that this Government, the UPA-T and UPA-IT has made on higher
education have never been made in the past in the history of this country. Yet, it is
not enough. 1 say that we need more investments. But, Sir, investments will only come
through economic reforms. 1, again, seek your help there. Let the Finance Minister’s
proposals for economic reforms take place, we will then get growth, we will then get
extra money, we will then get extra investment, and we will invest more in the social
sector, especially in the education sector. 1 request the Communists, the Left Parties

to support the economic reforms. That 1s how you will get more money. (Interruptions)

Sir, a distinguished Member also mentioned about representations of SCs and
STs in [ITs and other institutions. Let me just tell you that in all, and these are the
figures of 2011, for SCs the total number of seats available for them in all the I Ts put
together is 1,191 and 1078 have been filled which 1s a matter of great pride. We have
not merely talked about it, Sir. Somebody said that we give only slogans. No, Sir, not
only we give slogans, but we implement slogans also. These are the figures of 2011.
Sir, you talked about Scheduled Tribes. The total number of seats available {or them
is 544 and the total number of seats filled is 537. It is a matter of great pride that we
are implementing the agenda of UPA-I and UPA-IT on the ground. The total number
of seats for OBCs 1s 1982 and the total number of seats filled is 1,760. We are short
by about 200 seats. This does not take into account OBCs who have come in the
general category. But | assure this House that when [ come back with figures to you
in a few years from now., we would have also actually fulfilled the dreams of the OBCs.
We are absolutely committed that unless the less privileged, the disadvantaged and
the Muslim community are supported by us and we empower them through education,
the kind of inclusive society that India needs, India wants and India dreams will never
happen. Sir, Janardhan Sahib very rightly mentioned the role of the technology. I think
we should not look at the future by remembering the past or by delving into the past.
The past should give us inspiration because of the nature of the great leaders of the
past, who were inspirational leaders, who had dreams for India. But the dreams of India
and the way in which we are to realize those dreams changes and I have changed
because the nature of the society has changed, the nature of interaction of the society
has changed. Therefore, we need to look at the changed India through the eves of
the young. That is how we should move forward. The role of technology is there,
which is extremely important. Ram Prakashji rightly said that it is a sad day because
the quality of doctorate in this country is relatively poor. I can assure him, Sir, that
now we are insisting that not only we are giving better fellowship and remuneration
to those who are doing research, but we also have several schemes for enhancing the
quality of our teachers. Hopefully in Twelfth Plan, we will be able to improve the
quality of at least 10,000 faculty members. We have several plans which are partly
given effect to and partly they are going to be implemented. Sir, another issue which
Shri N.K. Singh ji raised was how [ISERs are admitting students. I made some enquiries
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and I can tell him that the process of admission is as follows. 40 per cent of positions
are offered on the basis of the TIT-JEE test, 20 per cent of the seats are offered on
the basis of the KVP Yojna and 40 per cent of the balance are on the basis of the top
one per cent performers of all the State Boards. A written test 1s done by the Indian
Institutes of Science Education and Research. This is the idea because this is a five
year course. We get students from all streams of the country and it has been a
wonderful experience for us because now we have realized that if you take the top one
percentile from the 12th Board, the quality of the students 1s as good as the one
emerging {rom the JEE, etc. then we can move on to a single test. There also we need
the support of the distinguished Members of this House. One distinguished Member
said why should children have to sit for multiple tests and that is absolutely right. We
are moving towards the single test because we want the burden on students to be
lessened from the 17-20 tests and from these coaching {actories that are now operating
in some parts of the country. Sir, Najmaji will appreciate this. You know the best
students in the country, if you go to any university, are girls. You go to any course,
it is the girl who is always the topper. Then, how is it, Sir, that we don’t have any
girls in 11Ts? The reason is simple, because, parents can’t send their 12th Pass girls
to Kota for getting coaching. They fear, how they will send a single girl there. So, girls
don’t get coaching. They are the best in schools. They are on top of the class in 12th
Board. But they can’t get into the [ITs. We must change that, Sir. We must get women
into our educational institutions. The brightest minds will take forward the future of
India. 1t 1s already in the hands of women. I hope it continues to be in the hands of
women.

With these words, Sir, 1 am grateful to the distinguished Members of this
House. I request the distinguished Members to pass the Bill.

DR. CHANDAN MITRA: Sir, I would like to seek a small clarification from the
hon. Minister. The first point is,...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): No, no. Please.

DR. CHANDAN MITRA: Sir, [ will be brief, to the point.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please put questions only.

DR. CHANDAN MITRA: Yes. Sir, the point I want to make 1s that the hon.
Minister’s reply has not been able to allay the fears, although he was at his persuasive
best today, we saw him in a different avatar than we normally see him’. But while

appreciating that, I would tell him that he has not been able to allay the fears.
...(Inferruptions)...

SHRI RAVI SHANKAR PRASAD: And, we want that avatar to continue in
future as well.

DR. CHANDAN MITRA: Yes, we hope, it will. I see a marked transformation.

SHRI KAPIL SIBAL: Before the powerful and distinguished Members of this
House, I am a humbled man, Sir.
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DR. CHANDAN MITRA: Sir, the point that | and several other distinguished
Members, my Party or Alliance Members, even others, were emphasizing right through
was about the special character of BHU. How will you ensure that character is not
compromised or diluted? The Minister has not allayed the fears. My question to him
is this. If you are saying that you are prepared to revise this arrangement of having
the Chairman of the Board of Governors being the VC of BHU for three years, and,
then, if necessary, you are willing to continue or make some arrangement, then, why
don’t you do it now? Since 1t 1s a very, very minor issue as far as we see it, it only
leads to a suspicion that you may have some other plans under your sleeve. Therefore,
the larger point I made was, if vou say the medical school will be taken out of the
BHU’s ambit, the agricultural institutions will be taken out of its ambit, are you not
laying the foundation stone for a vivisection of BHU which has such a great tradition
also? It is worth pointing out that 2010 — that’s the last one I have — survey of top
universities, Banaras Hindu University 1s number one among all Universities in India.
INU 1is number two and the Delhi University to which the hon. Minister, the Leader
of the Opposition, I and other colleagues belong is actually number three. So, what
you are doing with BHU, which is number one University in India, according to
Nielsen India Today Magazine, is that you don’t trust that University and you don’t
trust the Vice-Chancellor of the University to run the Institution.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Okay. That’s all. You have made
your point.

DR. CHANDAN MITRA: Sir, there is one more point. [ am very sorry to say
that my amendment has not been accepted on technical ground. You say that a notice
has to be given one day earlier. Last three days were holidays. How do you expect
me to fly and open the locks of this place and place an amendment? I gave it this
morning at 10 o’clock.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You could have given it earlier.

DR. CHANDAN MITRA: Sir, this is not fair.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): The Bill was circulated early.

DR. CHANDAN MITRA: Therefore, Sir, | am pressing that...(Inferruptions)...

DR. NAIMA A. HEPTULLA (Madhyva Pradesh): The Chairman can allow it.
...(Interruptions)..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You know the Rules.

DR. NAIMA A. HEPTULLA: 1 know the Rules. That is why [ am saying that
the Chairman can relax any rule and allow it. ...(Inferruptions)...

DR. CHANDAN MITRA: Sir, I want to press this amendment. You can relax the
rule because there were public holidays. There were public holidays. How could it

have been given? ...(Inferruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Please. (Inferruptions)... Please.
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DR. CHANDAN MITRA: Sir, the Minister must allay the fears that you are
diluting the character of BHU. He has not been able to allay the fears. He has not been
able to allay the fears, Sir.

SHRI N.K. SINGH: Sir, Dr. Karan Singh made a very passionate intervention and
said that he believed that the character of the BHU is not going to be destroyed by
the proposed changes. Would the Minister like to say on how he really believes that
the BHU, which has a legacy, a history and a glorious past, is not going to be
dismembered by this Bill and by subsequent action?

SHRI RAVI SHANKAR PRASAD: Sir, the Minister would recall that the BHU
had a great legacy of association with India’s Freedom struggle. That is what for
Dr. Madan Mohan Malviya had laid the foundation stone for. This privilege is rarely
available to other Universities. Therefore, its distinguished character needs to be
maintained. How does the Minister propose to do that?

SHRI KAPIL SIBAL: Sir, I have already said it. There are several factors which
I have already placed before the distinguished Members. Number one, the name 1s 11T
(BHU), Varanasi; number two, permanently, there would be a Vice-Chairman of the
Board, and he will be a nominee of the Vice-Chancellor; number three, three nominees
in the IIT/BHU senate will be from BHU; number four, nominees of the Executive
Council of BHU will be in the Board of Governors of IIT-BHU; and 1t 1s the same
campus; the disciplinary and cross-disciplinary research would continue. In fact, we
are not changing anything about the BHU. It is the IT-BHU which is under a new
name; it is [I'T (BHU). That is all! So, the character remains the same, and I assure that
if there 1s any inkling, any evidence in the next three years that the character is
changing, we both are here; we will make sure that we take steps.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): I shall first put the motion moved
by Shn Kapil Sibal for .consideration of The Institutes of Technology (Amendment
Bill), 2011, to vote. The question is:

That the Bill further to amend The Institutes of Technology Act, 1961, as
passed by Lok Sabha, be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall now take up Clause-by-
Clause consideration of the Bill.

Clauses 2 to 10 were added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): We shall now take up Clause 1.
There is one Amendment (No. 2) by Shri Kapil Sibal.

CLAUSE I — Short title and commencement
SHRI KAPIL SIBAL: Sir, I move :

(No. 2) That at page 1, line 3, for the figure “2011” the figure “2012” be
substituted.
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The question was put and the motion was adopled.
Clause I as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN}): We shall now take up the

Enacting Formula. There is one Amendment (No. 1) by Shri Kapil Sibal.
Enacting Formula

SHRI KAPIL SIBAL: Sir, I move :

(No. 1) That at page 1, line 1, for the word “Sixty-second”, the word “Sixty-
third” be substituted.

The question was put and the motion was adopled.
The Enacting Formula, as amended, was added to the Bill
The Title was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, Shri Kapil Sibal.
{Interruptions)

DR. NAIMA A. HEPTULLA: Sir, this 1s regarding the amendment that was
supposed to have been moved by Dr. Chandan Mitra. On technical grounds, the Chair
has neither accepted it nor is it agreeing to our request for waiving of the rules and
allowing that amendment to be taken up. So, that leaves us with nothing else to do.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): I have already given the ruling.
The Bill was already in circulation. It is not as if the Bill was given two days back.
It was already in circulation. The amendment could have been given earlier. So, there
is no cause for changing the rule. Thank you for the advice. (Inferruptions)

DR. CHANDAN MITRA: You could have made it ...(Inferruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Let us not
...(Interruptions)

SHRI RAVI SHANKAR PRASAD: If it were an amendment brought in by the
Government side, it would have got moved on the same day! I have been a Minister
and I know that Government’s amendments are accepted on the same day.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): I have already given the ruling.

SHRI RAVI SHANKAR PRASAD: Sir, 1 appeal to the Minister to accept
it. {Inferruptions)

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): I have already given the ruling.
{Inferruptions) Dr. Mitra, I have already given the ruling. I am sorry. Now, Mr. Kapil
Sibal.

SHRI KAPIL SIBAL: Sir, I move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): The question is:
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That the Bill to amend the National Institutes of Technology Act, 2007, as
passed by Lok Sabha, be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): We shall now take up clause-by-

clause consideration of the Bill.
Clauses 2 to 189 were added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause 1.
In clause 1, there 1s one amendment (No.2) by the hon. Minister:-

Clause 1 — Short title and commencement
SHRI KAPIL SIBAL: Sir, I move:

(2) That at page 1, line 4, for the figure “2011” the figure “2012"° be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up the

Enacting Formula. There is one amendment (No. 1) by the hon. Minister.
Enacting Formula

SHRI KAPIL SIBAL: Sir, I move:

(1) That at page 1, line 1, for the word “Sixty-second”, the word “Sixty-third”
be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill
The Title was added fo the Bill.
SHRI KAPIL SIBAL: Sir, I move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we take up the Marriage

Laws (Amendment) Bill, 2010.
The Marriage Laws (Amendment) Bill, 2010

THE MINISTER OF LAW AND JUSTICE (SHRI SALMAN KHURSHEED): Sir,
I beg to move:

That the Bill further to amend the Hindu Marriage Act, 1955 and the Special

Marriage Act, 1954, be taken into consideration.

Sir, the Marriage Laws (Amendment) Bill, 2010 was introduced in this august
House on the 4th of August, 2010. The purpose of the Bill is to amend the Hindu

Marriage Act, 1955 and the Special Marriage Act, 1954 to include amongst the grounds
of divorce the additional ground now of irretrievable breakdown of marriage. This is



